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\ MATTERS UNDER RULE 377

¢i) Revemep excuasice or Counrmn-
FEET DOLLARS FOR INDIAN CURRENCY
BY FOREICNER FROM A Drrmr BANN.
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Mditere under rule STF | 348
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MR, SPEAKER: You have t0 con-
Ane yourself to the written statement;
you cannot travel outside,

SHRI RAMDAS SINGH: 1 have
quotel the relevamt regulation which
has been violated end that ijs why 1
am telling all this.

MR, SPEAKER: You have to con-
fine yourself to the statement, Now,
go on snd fimsh. The time of the
House % very valusble,
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MR SPEAKER: You give one state-
ment gnd Tead another,
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I have said that it is about the wiltul
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CHAITRA 17, 1801 (SAKA)

o
pE

3
1
i

will have to stop you, because you
have given me a 5-ling statement, and |
now you heve made s speech, Here,
it 18 just 5 hines.

SHRI RAMDAS SINGH: My notice
gnabou; the wilful violation of the .

MR SPEAKER: You cannot do that,
Ag a senior Member, I have given you
some latitude,
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Ppunged as ordered by the chair,
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MR, SPEAKER: All the names
should be deleted.
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rule 377 332

(ili) REPORTED IRRECULAR BSUPPLY OF
COAL T0O BANKURA DISTRICT OF
West BENGAL.

SHRI A. K, SAHA: Sir, under rule
377, B wish to wmaise the following
matter:

A gerious situation hes arisen in the
Bankura district, due to irregular sup-
ply of soft coke coal to Bankura
Wholesalg Consumers Cooperative So-
ciety Ltd, a Government ggency, since
December, 1078, A brief picture of
coal delivery to the district of Bankura
by Basanti Mata Colliery and Salan-
pur Area Colliery is given below:

138 MT Balance qun;tyedh:;
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nupur.
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880 MT Colhiery denied to
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